« ¥ '_

cENTRAL ADMINISTRATZ U TRIBUNAL,
ALL AHABAD BENCH,

ALLAHABAD.

0.A.No.1146/92

Bhulai Ram

T

s,

Unicn of india & Others ese o880

Hon'ble ﬂr.Justica U.C-Sriuastaua,

52919&2.&5;.5;_2Eaxle_ﬁzﬂ;_____..______. .

(BY Hone

In this applicatiun th
variety of grounds . '
i

ceedings on a
g not in accordance

enquiry pre
uiry procuadinga wer

to him the eng
ery which had been

puniahmant of recov

ystifiable and not SUpP
ancnrding te him,

with law and the

yen to him .is not J

orted by lave

gl
The r

I is not systainables
f General Manager ,

pears that the appl
jthout giving reascnable
having been filed

geing made,

ecovery too yhich is b
ady filed an appeal on

He ha8 alre
yhich has not yet

4-8-1992 tc Chie
jcant has

pgen decideds It ap

approachad #his Tribunal v

time to the dapartmant.

y take at least one week
Thia'applicntinn

to resch the
can be dihpw€ﬁ8p

that the appeal ;uh_iah hes b_h‘!ﬂ:
,.l

dﬁgﬁﬂﬁu“w

!F‘i

on 4=-B=92, ma
competent authority.

of with a directicn
4=0-~92 shalluﬁﬁ

filed by the applicant on

by the compet ent authority within one uadk
teking iﬁfﬁﬂz*észﬁ3ﬁ§iﬂ?

eceipt of the same,
.

date of T
raised by the lpplinlﬁg o applicent

the pleas
has nppruachﬂﬂ the Ipp.llat- !j’r- {_.1,.:1\, _

the recovery. It will ﬁu op -u?**

.i-

-
|
o ‘#‘-‘- E . B
eeaek



y the recoVery, if it is deemed fit.

osed of finally at this stage

Vice-Chairman.

s suthorities to sta
| The applicaticn is disp

in the above terms .

Memb (A)

Dated: 18th Au us t 992, Al ahabad.

(tgk)




